
FORMA

(Under Regulation 6 of the ,,r^"1,.,1"],oii-,'otl#Jr:,'#i1,*o or,,o,u (rnsolvencyResolution process for Corporate perions) n.grf"ri"r'., Zijol

ii^l,ilts 
ArrENrroN oF rHE cREDrroRS oF ruFF ruBES (oRrssA) pRrvArE

Name of corporate debtor TUFF TUBES (ORISSA) PRIVATE LIMITED

Authorirl' und.r rhi.h-GEo-EG
debtor is incorporated / resisiered
Corporate Identity NoJTiliiei
Liability Identification No. of u252090R2009PTC0 I 0575

Address of the .egisterEd-oEce-
and principal office (if any) of !:g!:,f*, P.o./p.S.-Jankia, Khordha, odisha

752020

in respect of corporate debtor 10-June-2021

Estimated date of- closlre oi
insolvency resolution
Name and .egist.ition rnln be, of
the. insolvency professional acting
as interim resolution professional

Giridhari Lal Sharma and IBBI/IpA_00 t/tp-
P00391t2017 _18/10709

Address and e-mail of the interim
resolution professional, as
registered with the Board

y], P.C. Ptaza, Bomikhal, Bhubaneswar,
Odisha-751006
Email ID: sharma_gl@yahoo.com

Address and e-mail to bi used for
conespondence with the interim
resolution professional

y!.,P.c. Ptu@
Odisha-751006
EMail ID: cirp.tufftube@gmail.corn

Last date for submission olclaims 24-lun-2021
Classes of creditors, if any, unde,
clause (b) of sub-section (64.) of
section 21, ascerlained by the

Names of Insolvency
Professionals identified to act as
Authorised Representative of
creditors in a class (Three names

(b) Details of aurhorized
ves are available at:

(a) Relevant Fomrs and Weblink:http ://ibbi. gov. inldownloadform.html

*d3f#lit g,iyjr*



Notice is hereby given that the National company Law Tribunal cuttack Bench cuttack hasordered the commencement ofa corporate ir.l,rirlr.v ..."rution process orthe Tuff rubes(Orissa) Private Limited on 09_June_)021 tOrO". ,""j"J"on l0-Jun_2021).

The creditors of ruff rubes (orissa) private Limited, are hereby called upon ro submir rheirclaims with proof on or before 24-iwe-202r t" trr.'ir,..i, ,.rotrtion i.i.rrr"r.l".i ,r*address mentioned against entry No. 10.

The financial creditors shall srbmit their claims with proof by electronic means o,ly. Allother creditors may submit the craims with proof in p.,.Jn. uy post or by erecrronic r,earrs.

A financial creditor belonging to.a class, as listed against the entry No. r2, shal indicate itschoice of authorised representative from among tt th"" insolvency p.r.rrrorJ, ri.t.oagainst entry No.l3 to act as authorised representortive of the class [NA] in Form cA.

Submission of false or misleading proofs of claim shall attract penalties.

C\4iridhari Lal Sharmir,

Giridharilal Sharma
I r I,rC A,CFAF D (lCAl), lP
tr::" :rv€ftG) Professionr ;Date

Place

l1 June 2021

Bhubaneswar, odisha Interim Resolution profeuriurratdff,t#f,Sg3Jr(6'lis3a;'Frivate 
Limitea

Registration No: IBBI/IPA-001/Ip -pOO3g1 l2Ot7 _tgl t07 Oq


